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Joint Committee Inspection Report

In the Matter of

Original Application No. 02/2025 (CZ) Abhishek Chaurasia
V/s State of Madhya Pradesh & Ors.

W.r.to

Hon ble National Green Tribunal Central Bench Bhopal
order dated 15t January, 2025

Date of Visit: 10" February 2025




Joint Committee Inspection Report in the matter of
Abhishek Chaurasia V/s State of Madhya Pradesh & Ors.

Hon’ble NGT (CZ), Bhopal vide its order dated 15% January,
2025 in Original Application No. 02/2025 (CZ) Abhishek
Chaurasia V/s State of Madhya Pradesh & Ors. directed as
under vide para 1:-

1- The grievances of the applicant is construction raised by

respondent nos. 8 & 9 on the green belt land survey no.
1378 and 1379 in the village Padlya Kalan under the
Municipal Council of Nagda District Ujjain in violation
Article 21, 48(A) and 51 (A) (g) of the constitution violating
the environmental rules and degrading the water bodies.
The contention of the applicant are that the Respondent
Nos. 08, 09 & 10 is engaged in an activity of constructing
large scale Residential Colony on the said green belt area at
the bank of "Banbana talav'. which has the potential to
invade the environment laws with affecting the natural
water sources, environment and fundamental rights of
people from weaker section of the society. The Respondent
No. 08, 09 &. 10 are demolishing the rules & regulations for
the green belts through his political, economical and social
power.
They are changing the Green-Belt land into the Residential
and Commercial area with the support of the responsible
officers. The History testifies that not only human
civilization but also the style of fauna has originated around
rivers and water sources. Human beings are considered to
be omniscient in all living creatures, that's why it's our
responsibility to conserve rivers, lakes, ponds & take strong
steps.

We deem it just and proper to call a report on the matter in issue,
in present application, from a Joint Committee consisting of:

() One Representative from the District Collector, Ujjain

(M.P.)
(ii) One Representative from the Wetland Authority (M.P.)
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(i) One Representative from the Member Secretary, State
Pollution Control Board, (M.P.)

The Committee was directed to submit the factual as well as
action taken Report to the Hon’ble Tribunal. The joint committee
constituted comprising of the following officers:

1. Shri Gagan Meena, Assistant Collector District Ujjain

2. Dr. Dinesh Damde, Assistant Scientific Officer M.P. State
Wetland Authority, Bhopal

3. Shri Hemant Kumar Tiwari, Regional Officér, Regional
Office, M.P. Pollution Control Board, Ujjain

In compliance of the above direction, the joint committee
visited area under question in Nagda on 10%" February, 2025
to assess the factual status of allegation made in petition.

The other officials present during the inspection are Shri S.
K. Sharma, Town & Country Planning Ujjain, Shri Nilesh
Pancholi, Sub Engineer, Municipal Council Nagda, Sub
Engineer from Water Resources Department & Mauja Patwari
from Revenue Department. For better coordination in the
investigation, the committee informed the applicarlt well in
advance regarding the proposed visit. The applicant Shri
Abhishek Chourasiya along with his other colleagues were
present and discussed the issues mentioned in the petition
during visit Panchnama is also made at site, which is Annexed
as Annexure-01.

The main contentions of the petition is "construction raised by
respondent nos. 8 & 9 on the green belt land survey no. 1378 and
1379 in the village Padlya Kalan under the Municipal Council of
Nagda District Ujjain"

The committee made the following observation during site
visit on the above mentioned issues:-




Shri Ravindra S/O Manoharlal Kanthed (Anand Vatika) has
obtained NOC/Permission/Consent for Survey no. 1378/1/1,
1378/1/2, 1378/1/3, 1378/1/5, 1378/1/6, 1378/1/7,
1378/1/8, 1378/2/1, 1378/2/2, 1378/2/3, 1378/2/4,
1378/2/5, 1379/1, 1379/2, 1379/3, 1379/4, 1380/10/4,
1380/4/1/1/1/2, 1380/4/1/1/2, 1380/4/1/2/1,
1380/4/1/3/1, 1380/4/1/3/2, 1380/4/1/4, 1380/4/1/5,
1380/4/1/6, 1380/4/1/7, 1380/4/3/1, 1380/4/3/2,
1380/4/3/3, 1380/4/3/4, 1380/4/3/5, 1380/4/3/6,
1381/4/1, 1381/4/2, 1381/4/3, 1381/4/4 vd 1381/4/5 Total
Rakba 3.8 Hectare at village Padlayakala, Tehsil — Nagda, Distt. Ujjain.
from following Govt. Agencies :

() Town & Country Planning Ujjain Letter no.
NGDLP100423965 dated 09 June 2023 annexed as
Annexure - 2,

(i) @Ry Hedex (@A Je) Ren w9 &7 93 wHB TR
3. /2024 /77 Ta1Td 19 BRa 2024 annexed as Annexure —
3.

(iif) Consent to Established is granted by outward no.
1207353 dated 25-06-2024 from, M.P. Pollution Control
Board is annexed as Annexure - 4. With condition "
This consent to establish in no way be taken as
measures of proof that the project proponent has not
violated any pollution control laws at any time in the
past. Hence, whatsoever may be decision of the
Hon’ble Court/NGT etc shall be binding to both Project
Proponent and this Board."

The above mention survey no. in point 1 in the village Padlya
Kalan under the Municipal Council of Nagda District Ujjain are
situated near Banbana talab near Banbani village.

Government of India, MoEF&CC notified Wetlands
(Conservation and Management) Rules, 2017, under the
provisions of the Environment (Protection) Act, 1986 is
annexed as Annexure - 5.
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4- As per the National Wetland Decadal Change Atlas, 2021
published by Space Applications Centre- ISRO Ahmadabad,
a total of 2, 31,195 wetlands (at 1:50000 scales and
area>2.25 ha) have been mapped in the Country.

5- In compliance of Hon’ble Supreme Court order dated
October 4, 2017, (WP No. 230/2001), the Ministry of
Environment, Forest & Climate Change, Government of
India, issued an Office Memorandum on March 8, 2022
mentioned that the 2, 01,503 wetlands (>2.25 ha) as per the
National Wetland Inventory and Assessment (NWIA), 2011
should be protected as per Rule 4 of the Wetlands
(Conservation and Management) Rules, 2017 is annexed as
Annexure - 6

6- Restrictions of activities in wetlands as per Rule 4 of the
Wetlands (Conservation and Management) Rules, 2017 are
as follows:

(1)The wetlands shall be conserved and managed in
accordance with the principle of ‘wise use' as determined
by the Wetland Authority.

(2)The following activities shall be prohibited within the
wetlands, namely,-

() Conversion for non-wetland uses including
encroachment of any kind;

(i) Setting up of any industry and expansion of
existing industries;

(1) Manufacture or handling or storage or disposal of
construction and demolition waste covered under
the Construction and Demolition Waste
Management Rules, 2016; hazardous substances
covered under the Manufacture, Storage and
Import of Hazardous Chemical Rules, 1989 or the
Rules for Manufacture, Use, Import, Export and
Storage of Hazardous Micro-organisms Genetically
engineered organisms or cells, 1989 or the
Hazardous Wastes (Management, Handling and
Transboundary Movement) Rules, 2008; electronic
waste covered under the E-Waste (Management)
Rules, 2016; :
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10-

11-

12-

(iv) Solid waste dumping;
(v)] Discharge of untreated wastes and effluents from

industries, cities, towns, villages and other human
settlements;

(vij Any construction of a permanent nature except
for boat jetties within fifty metres from the
mean high flood level observed in the past ten
years calculated from the date  of
commencement of these rules; and,

(vii) Poaching.

As per ISRO (2021) list a total 13947 wetlands have been
mapped at 1:50,000 scale in the state of Madhya Pradesh.

Banbana talab near Banbani village (Wetland ID-MPO12715
& area- 189.88 & Geographical Location- Longitude
75.44821 & latitude 23.45661) is also includes in the
Wetlands list of Ujjain district is annexed as Annexure - 7.

Therefore, Rule 4 of the Wetlands (Conservation and
Management) Rules, 2017 will be applicable on Banbana
Talab, Nagda of district Ujjain.

In compliance of Hon’ble Supreme Court order dated 11
December 2024 (WP No. 304/2018, Anand Arya Vs Union of
India & others along-with WP 230/2001 and WP No.
302/2020), the Ministry of Environment, Forest & Climate
Change, Government of India, issued an Office
Memorandum dated 20 December 2024 is annexed as
Annexure — 8.

Hon’ble Supreme Court has been directed that "Each of the
State/UT Wetland Authorities shall complete ground Truthing
as well as the demarcation of Wetland boundaries of each of
the Wetland which have been identified for their State by
Space Application Center Atlas (SAC Atlas), 2021 as
expeditiously as possible, but definitely within period of three
months from 11.12.2024."

In compliance of the Hon’ble Supreme Court directions, the
Environment Department & Revenue department.have jointly
issued a letter to all the District Collectors for Revenue
Wetlands. Similarly, Environment Department and Forest

Mm
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department have also jointly issued a letter to all the District
Forest Officers (DFOs) including Ujjain District to complete
Ground Truthing as well as the Demarcation each of the
which have been listed in the ISRO Atlas, 2021 (Annexure -

9.)

13- #rifay Wj’@%@ Gl WV FWHIT @ravis by their letter no. 30
dated 21-02-2025 gives information regarding FTL of Padliyva (Banbana
Talab) is annexed as Annexure - 10. As per this letter " R givf
RIS Yeardl 4 el Al & @ 9 & aRurers ¥ fRH1e 04.09.17 @)
TS Hell D (BT, ogd & RIgied gq @yaad U | o
febar | dEgER (AU A8 B HerH FE YR qIMAT SR Hid
R Rreeifed fhar a7 Fdemr AR TS FA @) Uh LU, dEA
Wd A A378/1/1, A318/1/2, 1318/ /8, 1318/1/4, 1318 /1,
1378 /1/8, 1378 /3, 1373, 1374 @l Ik oM & # A saw Tor
T e a9 H UTSedT Bl & BT, offeH ¥y ¥ 8| UH.ATd.
B A F. 1374 B Ieox fwm 53 A, 9F 1378 /2 /5. W Sa fawn
d 584 W T W4 . 1378/1/3 @ IaR I F A @ 63 #ex

UR BT, S O B | UTSedT ol aTelld @l U AUd. oigd &
3ferta A STl FarE T @ vty @ 8 1
Based on the revenue records provided by WRD as above, the

ongoing project site is located outside the Banbana talab and
the construction activities were seen beyond FTL.

14-  The information submitted by WY& Talcid, TV TUT T74 [74%, Foui7
vide the letter no. 267 dated (01-03-2025 is annexed as Annexure — 11.
As per this letter:

* QT AT g TIGT Q@G IS 2035 & WFETE! & g
g797 AT & 30 Hlev @7 &R &3 ved gV Feaniaa Jrarhy GudiT
& vl srEeT [ar Tar 81"

“ T TG QBT AIGT-2021 § q91 AT & gre o 7 doc
V&7 TIr g7 I¥ TSI @B GG 2035 H FraT veEr AT 8/

15- Photographs taken during inspection is annexed as
Annexure - 12,
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Recommendation:-

Sub Divisional Officer (Revenue) Nagda under District
Administration Ujjain & CMO, Municipal Council Nagda District
Ujjain (M.P.) shall ensure the compliance of Rule 4 of Wetlands
(Conservation and Management) Rules, 2017.

:KV’\T e /V; gé PD/

(Dr. Dinesh Damde) (H.K. Tiwari) (Gagan Meena)
Assistant Scientific Officer Regional Officer Assistant Collector
M.P. State Wetland Authority M.P. Pollution Control Board, District Ujjain

Bhopal Ujjain -
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: M.P. Pollution Control Board g~ LIFE
o g E-5, Arera Colony Paryavaran Parisar, Bhopal - 16 MP Tele : 0755-2466191, Fax-0755- \‘d
s 2463742
A \IJ 4
Consent Order
 GREEN-SMALL | | CTE-Fresh | | PCB ID: 161291]
Ogrtward No:120753,25/06/2024 Consent No:CTE-60571
01
The Occupier,

M/s. Anand Vatika (Developer- Ravindra Kanthed S\o Manoharlal Kanthed),
Khasra No. 1378/1/1,1378/1/2.1378/1/3,1378/1/5.1378/1/6,1378/1/7,1378/1,
Village: Padlayakala Nagda Tehsil : Nagda,

Dist @ Ujjain (M.P.)- 456335

Subject: Grant of Consent to Establish under section 25 of the Water (Prevention & Control of Pollution) Act,1974 and
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

Ref: Your Consent to Establish Application Receipt No. 1372757 Dt. 03/06/2024 and last communication received on
Dt.30/05/2024.

Without prejudice to the powers of this Board under section 25 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act. 1981 and without reducing vour responsibilities under the said
Acts in any way., this is to inform you that this Board grants Consent to Establish upto 31/05/2029 for setting up of an residential
colony at Survey No, 1378/1/1, 1378/1/2, 1378/1/3, 1378/1/5, 1378/1/6, 1378/1/7, 1378/1/8, 1378/2/1, 1378/2/2, 1378/2/3, 1378/2/4,
137825 137971 13792, 1379/3. 1379/4. 1380/10/4. 1380/4/1/1/1/2, 1380/4/1/1/2, 1380/4/1/2/1, 1380/4/1/3/1, 1380/4/1/3/2,
FIROA T 1380/4/1/5, 1380/74/1/6. 1380/4/1/7. 1380/4/3/1, 1380/4/3/2, 1380/4/3/3. 1380/4/3/4, 1380/4/3/5, 1380/4/3/6. 1381/4/1.
PAST A2 1381473, [381/4/4 & 1381/4/5, Village: Padlayakala Nagda Tehsil : Nagda, Dist : Ujjain (M.P.}- 456335

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: 1378/1/1, 1378/1/2, 1378/1/3, 1378/1/5, 1378/1/6, 1378/1/7, 1378/1/8, 1378/2/1, 1378/2/2, 1378/2/3, 1378/2/4,
1378/2/5, 1379/1, 1379/2, 1379/3, 1379/4, 1380/10/4, 1380/4/1/1/1/2, 1380/4/1/1/2, 1380/4/1/2/1, 1380/4/1/3/1,
1380/4/1/3/2, 1380/4/1/4, 1380/4/1/5, 1380/4/1/6, 1380/4/1/7, 1380/4/3/1, 1380/4/3/2, 1380/4/3/3, 1380/4/3/4,
1380/4/3/5, 1380/4/3/6, 1381/4/1, 1381/4/2, 1381/4/3, 1381/4/4 & 1381/4/5, Village: Padlayakala Nagda Tehsil
: Nagda. Dist : Ujjain (M.P.)- 456335, Latitude : 23.4508 Longitude : 75.4360

b. The capital investment: Rs. 4.58 Crs

¢. Product & I’rn{lmtmn G npaut\
Progect details Oy
| Residential Plot Development Project - ~ Land Area: 35841.590 Square Meter

Note:-
1. For any change in above Project proponent shall obtain fresh consent from the Board.
2. This consent to establish is valid only for plotted development work. The PP is not permitted to undertake
construction of buildings/houses in any case without prior permission of the Board.
3. This consent to establish in no way be taken as measures of proof that the project proponent has not violated
any pollution control laws at any time in the past. Hence, whatsoever may be decision of the Hon’ble
Court/NGT ete shall be binding to both Project Proponent and this Board.

I'he consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions mentioned
above. For this purpose you shall have to make an application to this Board in the prescribed proforma at least two months
before the expected date of commissioning of your industry. The applicant shall not operate the unit without obtaining
consent for operation from the Board and shall not bring in to use any out let for the discharge of effluent and gaseous
emission.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act By the order of Chairman, MPPCE
* General conditions o

Signature ggv

», f'!éﬂr; fr I¥inky g

Mo LTINS
e Sawding Poe LA

Digitally Sign CALA (/

Mishra, Me cretar ) o i

Date: 25/06/024%95:40:20 PM ACHYUT ANAND MISHRA
(Dr anic Aulhenhca(mn on AADHAR from UIDAI Server) Member Secretary

TPAV # VY81H384AW
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-
I. The daily quantity of sewage shall not exceed 140.0 KL/day
2. Trade Effluent Treatment:- Nil

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment svstem as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

Parameter

Standard Limit* * The operator of the STP shali comply with the
pH Between 55-90 standards notified vide G.S.R. 1265(E) under
Suspended Solids Nat excead 100 meg/l | sections 6 and 25 of the Environment (Protection)

o _ . | Act, 1986 by the Ministry of Environment, Forest
BOID: Days27%¢ Nol excead 30 mgA | ‘ % s .
and Climate Change New Delhi dated 13th October,
Con Not exceed 250 mg/l ! 2017,
il and grease Not exceed 10 mg/l |
|
|Fecal coliform Not exceed 1000 MPN/1DO mi |

4. The effluent shall be treated up to prescribed Standards and reuse in the process. for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. [n no case wreated effuent
shall be discharged outside of industry/unit premises.

SEA) The Project Proponent is advised o obtain permission of CGWA lor ground water extraction, installation of separate
digital water meters o measure the consumption of ground water as well as Municipal water supply to the colany (if any ).
l'he connectivity ol the above meters shall be given to server of MPPCB. Also the data shall be submitted online through
XGN monthly patrak/statements.

5(B) The Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed at
out let of STP 10 measure the flow of waste water and data shall be submitted online through XGN monthly patrak
statements.

| Sr| Water Code (Qty in KLD) WC:160.0 | WWG:1400 |  Water Source

| 1 | Domestic Purpose 1600 [ 1400 7 Borewell

f. Any change in production capacity. process, raw material used ete. and for any enhancement of the above prior
permission ol the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent, Faciliny expansions, production increases or process moditications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission ol the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efticiently to achieve compliance of the terms and conditions of this consent

8. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

9, Compilation of Monitoring data-

I. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge. ii. Following promulgation of guidelines establishing test procedures for the
analy sis ol pollutants, all sampling and analytical methods used to meet the monitoring requirements specified above shall
contorm to such guidelines unless otherwise specitied sampling and analytical methods shall conform to the latest edition of
the Indian Standard specifications and where it is not specified the guidelines as per standard methods for the examination
of Water and Waste latest edition of the American Public Health Association. New York LLS.A. shall be used.

10. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.
ii. The applicant shall record tor cach measurement of samples taken pursuant Lo the requirements of this Consent as
[olTows:

(i) The date, exact place and time ol sampling

(1i) The dates on which analysis were performed

(11)Who performed the analysis?

(iv)The analytical techniques or methods used and

(v)The result of all required analysis
iii. 11 the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records ol
Calibration and maintenance of instrumentation and original strip chart regarding continuous maonitoring instrumentation
I'he period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

1. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring \ Q,

Consent No:CTE-60571
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report on line to the Board.

12, Limitation of discharge of oil Hazardous Substance in harmful quantities:-

I'he applicant shall not discharge ofl or other hazardous substances in quantities defined as harm(ul in relevant regulations
ity natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant [rom any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses,

13. Limitation of visible floating solids and foam:-
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

14. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges. dirt, silt or other pollutant separated from or resulting rom treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned 1o caters

body habitat,

I5. Provision for Electric Power Failure-

['he applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

16. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except:

i. where unavoidable o prevent loss of life or severe property damage, or

i Where excessive storm drainage or run oft would damage any facilities necessary for compliance with the terms and
conditions ol this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

| 7. Management shall submit the information online through XGN in reference to compliance of consent conditions.

Sector Specific Water condition:-
Additional Water condition:-

I. The Project Proponent shall install STP for treatment of domestic wastewaler up to the prescribed standards and reuse in the
flushing through dual plumbing and for green belt development/gardening within premises.

2. The construction of STP shall be done simultaneously with the other infrastructure.

3. The project management shall make arrangement of water meters for measurement of waste water discharge.

4. The PP shall ensure the rain water harvesting with recharging pit and should be connected laterally to consume surfaced
runoff,

Consent No:CTE-60571 \:"
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the proposal
submitted to the Board with reference to generation of emission and same shall be operated & maintained continuously so as Lo

achieve the level of pollutants to the following standards: -

!.\Tame of section Control equipment to be installed _P\;l,_ Sb\ :\_J()'x

: _ 4 LU st (mg/NM’) |
Fugitive Emission during construction and | Water Sprinkling. 25 feet curtain | As per AAQS :
Naternal FHaodbing around construction area

2. The Ambient air quality norms are prescribed in MoEF gazette notification no, GSR/826(LE), dated: 16/11/09. Some of

the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m® (PM10 pg/m* 24 hrs. basis)
b. Particulate Matter (less than 2.5 micron) - 60 pg/m?* (PM2.5 pg/m* 24 hrs. hasis)
c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m?

. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the

premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of

emission/seclion/activities.

5. All other fugitive emission sources such as leakages, seepages, spillages eic shall be ensured 1o be plugged or sealed or

made airtight to avoid the public nuisance.

6. The industry/ unit shall ensure all necessary arrangements for control ol odour nuisance Irom the industrial activities or

process within premises

7. All the internal roads shall be made pucca to control the fugitive emissions of particulate mater generated due to
trunsportation and internal movements. Good housckeeping practices shall be adopted to avoid leakages, scepages.

spillages eie

8. Industry shall take effective steps for extensive tree plantation preferably of the local tree species within or around the
industry/unit premises for general improvement of environmental conditions.

Sector Specific Air condition:-

Additional Air condition:-

1. The Project proponent shall provide 25 feet high curtains enclosing the area of constructionul activities to control fugitive

emission,

2. The Project proponent shall store all the raw materials in own premises and its handling shall be in such a way that it does

nol create any type ol nuisance in the nearby vicinity.

Consent No:CTE-60571
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GENERAL CONDITIONS:
1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as
nol lu cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping
site. It required.

Non Hazardous Solid wastes:-

| Type of waste llentity |”i$|IDNI|

Scrap’ Plastic packing material wood, card board. gunny begs etc J 45 M Through local bodv vendor
P g £ Y DCE 3 MT !

2, The applicant shall allow the stadT ol Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of eredentials:

Lo Toinspect raw material stock. manufacturing processes. reactors, premises ete to perform the functions of the
Board,

b, To enter upon the applicant’s premises where an effluent source is located or in which any records are required w
be kept under the terms and conditions of this Consent.

¢. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method reguired in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent is transferable in nature. in case of any change in ownership / management. the new owner / partner /
directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion ol personal rights, nor any infringement of Central, State or local laws or
regulations. ’

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution contral devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution contral device/devices are made functional.

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act. 1981 only and does
not relate to any other Department/Agencies, License required from other Department/Agencies have 1o be obtained by the
unit separately and have to comply separately as per there Act/ Rules.

7. Balance consent fee, it any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information. forms and fees as required by the board not letter than 180 day prior to the
date ol expiration of this consent.
9, The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the

environmental compliances. The industry/ Unit shall submit environmental statement for the previous vear ending 31st
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

I1. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of ¢criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following:

(a) Violation of any terms and conditions of this Consent,

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant [ucts.

(¢) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the indusiry.

14, The industry/unit shall also monitor the treated wastewater flow and report the same online through monthly
patrak/statements.

5. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

16. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis

17. The record of electricity consumption for running of pollution control equipment shall be maintained and submitted to
the Board every month.

19
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Additional condition:-
1. Development work shall be done as per the rules and regulations of Local Authorities viz Municipal Corporation.

T&CP so that the development shall be done as per the norms,
Arca carmarked for the parking shall be used for parking only. No other activity shall be permitted in the area.
I'he Project Proponent Shall not allowed dumping of wastes outside the plot premises, which will be generating

w3 |

during construction activity,

4. The wastes will be generating from construction and demolition activity shall be disposed under Construction and
Demolition Wastes Management Rules, 2016.

5. The Project Proponent shall develop Rain water harvesting for recharge of ground water through technically
qualified Consultant with proper approval from concerned department. and submit the progress report to the

Board.
6. The Project Proponent shall make necessary arrangements for disposal ol solid waste to Municipal/Nagar Nigam

vendors only under Solid Wastes Management Rules, 2016,

The consent (for operation) as required shall be granted o your industry afier fulfillment of all the conditions mentioned
above. For this purpose vou shall rave to make an application to this Board in the prescribed proforima at least two months
before the expected date of commissioning of your industry. The applicant shall not aperate the unit withour obtaining
consent for operation from the Board and shall not bring in to use any out let for the discharge of effluent and gaseons

For and on behalft ol
M.P. Pollution Control Board

By the order of Chairman, MPPCB

o .
L ,—r"cﬁ?ul/ T¥inky g

L’ sondiag ":'f‘l ¥
Y. I/
gty S N Ak ACHYUT ANAND MISHRA
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAV # VYBTH384AW
Consent No:CTE-60571 Q O
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A7, ATFATH F AmEE 51F F AT () § a7 gar47 041 £ 6 ara F aedqF A7eF F1 a8 FAsE 2
7 =7 yrgfas aaterw £, BeF siadta 979, o=, 791 @ aeaetia §, v 9 i gasr g9dq w5 ag1
grfirer ¥ ufd garare o

A7 TATAVI (F7ET) ATaAas, 1986 Tafa<or T 560 Y&T7 Fed a4T S99 JU7 A9 F forr v
=T e 2, s aeg aret F arg-ary aEaty 7 swd 52 v of aferfea )

4T, Trgra watAT ifd, 2006 F ArEgfy g Fwersg miRatA #Ar A wrerar £ 0 2 e
fRafa =t AT 73T AT ", AT AFARTHET A UHFT Y=Y § FE00F A

e, A, arafe Jadt e afierr a1 ogerarEat 2, Far g afosr a9 F fmae h
AT F 7oA A7 FfEwart 3 F B aftas )
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T Fedrg AR T AT 4 e, 2010 f daran.fL 951(u) g ardafy (Feeor i g7y
=, 2010, w=farg o

AT st T A sty gl ST o s ekt adsrEear F1 arvEr oo A e
Wwwwwmﬁwﬂxﬁwwﬁﬁ?ﬂm?%ﬁﬁm qrarsT Far o & i gl
i ardafi Safrfrer qar mfrooret dame £ qot s F g gy # A e afes 2

AT, T AVHRTT AT AT TS AT FOTHAT FT THN GFC oA fEwrevewE wrdwar qar aififw
FEToT ¥ A iR ot S s st fafesar @€t gedt ov fFEw w1 e ogw oA
A # AR F sraegwar & B s mirRafy st ¥ 2 qer mirRafd e qft s
ATCATT HIAUTT F SATY 759 F (@397 F &7 § gtag 2;

7 R AYHT A 30 § ATAAT F WATET #eeam v wwee F oo ardafiy (sear e gy
|, 2010 =1 HTEeRTT FOAT HF9TFH THAT 2:

A7, wa, FH e & ugtavor (deam) afifaan, 1086 1 gayrer (1) o 3wy (2) F @ (v)
eI smT3Zﬁawa‘r"r(:%)quw%m%mmwﬁfmﬂmmwmmﬁmmﬁr
fam, P g g 2 7 Jwmamr &, /79109, 385 () avfa 31 77+, 2016 greT smdafi (sedm S
yayd) fAaw, 2016 1 917 wHTierg fFar ar; Wwwﬁﬁﬁ%ﬁ%mwmmmﬁwm
T *rrFrrf‘THrr 5T o7 TS F FATTEeT Ta wftgaar i affgt swar £ avers 91 £ 70 2
A1 fet 61 srafdt 1 anfes ¥ geare R fRa s,

A, ey HEEHIT A ATET AR (S o7 w=ee) A, 2016 F w40 § wTer /v, 99 95
&A1 ST ST T WAL, SAIAT o7 (S TWs S5AT F qHATT AGT AL G 2 2

&, U et #f qETEt uw, A7 ST steatad wrew Fraei F @9y § grd 20§, 97 ey 9o
ﬁ‘ﬂ—wﬁwmﬁimshﬁﬁmwmwm = & fE=r G T

A AT, FeE A AR, TATATO (HYE) ATATAGH, 1986 T ar 3 T 3H-41T (1) AT IT-4TT (2)
T =T (v) AT AT (3) F Ava i arer 25 v 9Ty 23 51T ge of At S A6 w7 g aur aragiy
(Fveror T gE) o, 2010Hﬁm$ﬁmaﬁmm@‘ﬁ%vﬁﬂﬂmﬁwﬁ%mm
AT AHTA T ATT B T37 A7, A= He d7 wEyT F forg Aefatm Faw aare 2, aatq—
1. wifere AT SR I —
(1) 57 s 7 9ferm 779 smasf® (7 A g6w) FHaw, 2017 21
(2) I Trsro | wETe T arrE A g g
2. gfesmeTd.—
(1) =7 fFawT ®/, 913 a5 0 929 & w=rar @iaT 7 21,
(F) “sfafars” & e (Fveon) afafTag, 1986 wfite 2;
(=) i & warfeats e sl s ar aw aeg e g afier, afitm 2
(m) afafa & Frow 6 § fAfde odig sty afafa afide 2
() "wifefRatarg qor & qiRafaet st a=t, wfwarer qar T v o a9ty 2
it st $t fEfersear B #w@r g
(r)“nﬁﬁwwm"mﬁﬁmwﬁﬁ*ﬁwwﬁwgﬁqmTrrzrmxﬁm
FIAATAAT AT FTATTAT FT T 3697 7 & 797 700 AISAT H £00 GHUA F 20T 20T m‘F
T F74 F o aufem wwya wrdEzai, 7 e, a9 B waw BfEveand £ vnfam w0 §
AT FATEA F7 @A g urfiRatadig ey & qfvadat w1 aqr s F o s s fr s
F qrra F o gt A= d7 wrategs sgus sivaga F o gamge gfefem 2
{q} “TTHAY SATHAET” 7 1971 § 3009 F A7 § gearaiia srsqfy g6t sifimey aftm &
aﬁwﬁﬁ#&ﬁﬁrmmdﬂr ‘ﬁ?ﬂﬁmﬁ yrFfaF ar FfEm, wardt ar aeary, ma“r
’T?Trzrra'r'ﬁ qATSt, AT T FauiTg, o saia TwEt ser o1 S Wﬁﬁﬁﬁ*}ﬁ
HizT 7 afers $r 7 71 ﬁ\ﬂﬂé,mﬁ”ﬁﬁﬂﬁﬂ—{w T F &, TrA e fE e -ﬂr

qwﬁfﬁawﬁmwﬂm TEATA, T9F Ie0eq A7 e agraar & oo f@fs
=7 ¥ RAfta g aftwfom 737 2
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[aqm - 3] VT =R TS SAETHEM

(1) “srzfa afrae 7 27 ar @ & aftw miEatad @ s aftreg sdafirat qar fad @
S ATa/ATERT Attt gt w2 i 2

B 1 T giFgFd ST § "9 fGFE F wad § arfegorft 2 F amerw 3 gre
TRty quit 1 va-vaT whnT

() "wTfEE ST A A AT A TRET F arEe-ad FoAw A o 0w e
FTAFATGT F FHTEU THOTAT 20, THT TTTAT T F wfdgar afvads 7zar &1

(2) 37 =t ore=t #fw wet F, AT T Fawt ¥ owgE ¢ s ufvaifua wdi g, Feg el &
afrarie &, 72t 30 207 9T A4 38 AfaHay ¥ g

3. st &1 any gAr.—7 fFraw Feafafas smigfaat ar smdgfa afm £ ang &, safa-
() TrET AfEw F i s Heed 1 9y F & # e e
(=) F7Tg T, TS T ST T TS AT WA FTeT AT i s
Tig 7 o wwa-EET o aar "efea ety aw wfafias, 1927, aestta (@ve) afufag,

1972, = (srern) sifafRawr, 1980, wa:rsr%ﬁwmnaﬁv:f%ﬁmqmﬁ‘m 2011 ¥ st
ﬁmﬁaﬁﬁmaﬁﬁqﬁﬁwmﬁm1

4. m‘fgﬁﬁﬂ‘%&mﬁwﬁ'ﬂ?—m AERT FT Avaw e way, adfn wrhiEv g agn
JeaTh ’-U"f’-l"f"'T AT Ta@—”f? W%@Tml

(2) giadfa 5 fiae, Avafafes Grarsard $ aftfig G smom, suifa-
(i) THT AT PRe F safaamer aiea e-aragf® 3T gq aivad;
(ity PRt 3= = marfos FaAr @ s st =1 G s

(iiiy  FRaTor 3T Fredw sferse sw&as faw, 2016 ¥ siasta @ a1 Haior s fBsdga sfore

=1 fAfAwir ar garee a7 d=rw v o afeweay e A, derr s

arare fRaw, 1989 o1 wirdsewy gew At srqafin =7 & ffifs <=t ar FrormE

ITATT, ST, T o d=e st w1989 ar afrsmawy anfere (wayw, gar

4 AT Aee) e 2008 F AAE A A1 afiewmen mard; oo (wee)
fAaw, 2016 % “aifd A9 41T E-yaforne,

(iv) 21" Afers =7 qree,;

Wsmmmﬁrsﬁ?mmaﬁmﬁﬂamﬁhmaﬁaﬁmﬂﬂ

(v) %Wuﬁwﬁﬂﬁﬁqﬁﬁmmw%, e £ e T s Eer = £ e b
f1 arfrg 1 e zg a9t § G ave F sfaaa 397 =97 & qoran i sty s

(vi) a3 farsRTe

T Faig qrEE arfawc ft e o G weiEea F BEre w e oaer aeww oar 99
TR A GYTHA T g FEATEt 97 FEr #57 a5ait

5. Gll?f‘i[ﬁ'f TR —(1) F719 97, TeqF Tod § 97 ARqiH T w7 w5 He] S
frwafefas 7zeg 2 3r=q'i-rr

(i)  TT9F AYET F uEtEv/ad Eanr w7 arans w5 g7 asaim F Bur g gdfim el #w oz
STTCETHF HAT - e,

(ii) T T GBF AT AT T AGT BT HIWT — FUTLAL,
(i)  agfaLer fE9mEr &1 aargs atyg — T2 954,

(iv) =7 F5rqm 7 qreaTyT 997 - 959 956,

(v)  orEdT fEEre fEan o qreETeE atea — 9e 9w

(viy  arefer e G w1 aroaTes afeT — 929 92
(vii) A @ATHA AT T GIEATIF AFEE - 749 9959,
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(viiiy  weeeht e i arearas qfe - e qwen
(ix)  fEErE @ =z s Bamr 1 9rogras 9t57 - 75T qEe
(x)  TEEA fEanT 7 GEETEE 9t - 72 qee

(xi)  TTEA AETT FT AT G097 - 939 g5,

(xii) e, O99 qgT H9T TR — 749 45,

(xiii) =T TAASIA ATEA — T2 A7,

(xiv)  w=eg ", 9 SEfatear a7 - 98T 99,

(xv)  HEET WA, ToT T =0 A7E — TH 99,

(xvi)  TETETE, A ST STAarg TREAH SA1T F AT 1910 F AU AT {oE G0AF - TEd A5,

(xviny g aifrfPafafy, s= B, weeft, s-qem A ofe avfoe-ertis o § & wors 7 ouE
fairyst F99 71og gv=e grar A fafEee far amo; e

(xvitl)  TATFTO/ER EamT AT areafaat & @efie B § s atyay s afafes - gee afe)
(2)  FFEIY AEHIT, TehF WI5d A F o e 1oy e ey arfeeweer #57 weq w93t S et
aEEg g, Agie;-
(i) Y ST ST FT TIOTHT AT H&F AM9F — Heqe;
(iiy  wataver fFamr F1 araTaF af¥g - Iuren
(iiiy = e F51 9greaTes qthg - 2T g2

vy orEdT T A s aETaE ot - T g
(v) ITHTY AT AT T AT AT — 95T 95

(viy o dETHd [FATT &7 TS A9 - 989 A9

(vii)  FoEEhT A w5 areaTaE i - 03e qee,

(viily =TS si =T Rd=r R #1 s w0z gee;

(ix)  wdzd fEramr &1 arearas afEg - 93T a9,

(x) T fEamT FT greaTeE afye - 939 gEe

(xi)  ForF, g7 5941 77 - A HEE,

(xiiy — #=er AfEa, 79 7797 97 wgu Fam afafy - raw g,

(xiil)  #==y tuE, 99 g a7 Jg-fEfEyEr 98 - Te g2,

(xiv) =T AT TS - T3 787,

(xv)  ETE, g9 AT TAAT TREAT GATT F GST FATAT F AT TUTH G A HOEF - TIA HEET;

(xvi)  smevfy miRfRafaefy, so-fEsw, sogdft, q-ge7 g s qraisrE-arfas @=1 7 vF-uF @
& o oo & wonEe greT ATefAtEe Far e s

(xviil) TatETI/ET FEaTT a1 At g e § g7 afEagss ataafaaes - qgey af==

(3)  7rem st wifdsor qv dw cren e iR wrfeEeer, §i\ & st afz st g7, wer 3,
FT q5-F4H, F7 T

(4)  IT5F ATESH AT AT 7Y 5 e dem artawen, Feafetag ofewr v oaan s e
Freafafae FeaT 7 9Tae F49, 997 —

(F) = Fgwt F wwes £ a9 7T F T 79T 47 99 a9 @97 A g4 amgiEar £ g
AGTT FHTAT;

(@) =7 At F wEres i arE & g w9 F oftae stagfae £ oam el asafaat fr a4 agre
FIAT, 977 GeAwd 7o Afdfiani & adfia qareatEatm st 1 G Eeems gl 21 b
H AT,
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(=)

(=)

(=)

FTAT;

o Aot &y A arfig & v ad £ sty F ofiae wsf st f s R g9
ATATS FOAT; 17 27 AT AT G4F 79 a9 H qdq Gy aio;

afrfaT ardafit & e fafaafie A aqema B S arer sdsat S 5 wars 89 7
e = fwfag 7,

FafafEe arggfaed ¥ g wfafug srdwemdt 1 =0 7 sgady, otz ¢ 2 §1 B w7,
F7AT; Ate arfefRerfa qorreft F FEIFETIT (ST TSI, S-S @, FE-HTA I ) T g
(wATESr ot mreRTaE St @7 eeereT A st & ar za sty f ardr & 9z i Rafas
SOITHAT ST WA FA ¥ U us Rgia, S S0 F ary /9a dgd g s0400 B T 69T g
(3 Sfraa-fafe v 2q waeft weer a1 sl awerfa A farEr F7am) a1 AT g w7,
gerd wiefre dEgfat F Fo ofigd a@ys G F T qAtadrnG FeAr (g aeh
AT AT AT afga), 9w oF g F o srdafiay, s ot
PR F AT 8, F UTCRIE STANT FT S AT A7 IHH FHAA & 97 =1 T,

I ATHET H, dgi AfegiE st ar srdgfy afass #1 S F e g s e A
AT 2, 3% 95197 34 ¥ Forg wrlwert F wrerw & miRafady wme f a9y @ 5 o
FTAAT g fAHTfeer e,

BreraT Tsg/AT 15T 97 w7 FF FEE dearat @ FTERET F ATy 999 T F FAea T F
srfsraror F forT #rga=T i Tga FAT;

=7 et i s e afefradt, fast s Rfaat @ sada affEa s de ag-ams
T T (YRAF FAvey I F A A7 e 70) us qEdr a9 F aveaw o vH1 afagiEa st
7 feata o FEf0A 7150 GeHY A7 9 779G S GITAT AT Fea(F HEHRT T THAT 247

fafaet saa a4 geg g4iaq et & q1egw § giegsa 37 & fEa & a7
UETET TEHH AT F AT AT AT FLAT

57 AT ' T A gumad & Fae auft srdgf B sl F o drea afe ¥ =
T FTT FAT,

Hafira Brarea Aol F1 ardgfaaT F Fvar o7 adq THUd gq ArEaead (Haer s F,
AEaiat ¥ weat e Gt F sy F quarir s s 9l F d aeedar F
FaEH 2 3T FEAT: AT

SO AT TIRF HORTT AT T 7] S5 TOTHA g1 A9 7 qTHe 9% qHATg 247

ST gTHTT AT A T S TOTE FT gEte fEwmr, arfsen F R qres B de atema
w0 H afl Araeas "ErEET YR FO A FE HI

arferRTr, =4 Rt F vt F A oA & fia

(F)  Hfed TEATIAT AT T FIAATIA FT [AATFA FA 79T g rfEEr grer At
Pt a=ift froer o7 wemg 39 % o us aedATd afts &

@) wEET g ariEEwr A ad et £ g wew @ 32 qufiE #va & R oE
FTFAT ITAEE T 27 917 AzeAt F Bewe 7t vF e afaf® s oz wem

s-Frw (6) & Pt afafrat s gwat ¥ Fromre ¥ fm wers faardt & 0 & 75 0% a1 357
FeT |
arfareer £ 99 § #9 § F9 19 777 5% grf

TS HTETT AT §F T A GITHA g1 ATHEE S TR F fr-afimtien aewi #1 wdae
wfarras #7 7 =S 71 g
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6. sty srdsfy wfafa &1 wen.—(1) =0T avFe, vF i sy afaty w v re w5, e
s azeg 2, agiq . —
(i) Ffera, matavor, a9 @Y Teary TiadT AT, G G - AT
(i) M{ﬁrm&ﬁmaﬁmﬁﬂvﬁﬁamwwﬁamﬁmm f=dT
HATAY, AT TTHTT — JTTETH,
(i) IT werfARerE, aestiE, THTEIw, A9 3 Ferarg qivaaT AT, g g - 0
LEoR
(iv) 'ﬁtﬁ‘ﬁfﬁaﬁ e wrd 29 Ty wegET 4 saga afue, vatae, 39 G weErg 9fEda
WHATAT — 727 T2,
(V) e afa, T HATA, Id g - TR 95y,
(vi)y  wgET ", S g, TE EET i 99 S §=2reT, e G - 129 g,
(vily e wiEE, F s e weamr $=reg, 9T ST - 93 T
(viii) =T FfEe, AR A i ST ST gd 9w - e a9,
(ix) @ gi=e, ogdd FFm $=reg, 9 9w - TH a9,
(x) T Tiere, ardor R g3y, aed 5 - e gee;
(x) STETAT, TR TEO [HAFT ATE - T37 A7,
(xily  TAzors, areeTg wfoT AFL AT SR UF - S g,
(xiil)  FAzers, st sl aderor ar S5l 0 - 939 gEe
(xiv)  Fers, safver A= T, AEHITETE 47 S5T000F 0F - TR q267,
(Xv)  HEET Fealg AT qTENT - TF HEE;
(xvi)  TATEFTT, AT AT - T27 TG
(xvil) 7757 HTHIT AT WY TSAAT TOEA F A gf AR, wwmEs s v, wes G oad
FrrwTA F A
(xviil) % sgfey arfefRafaed, stor e, weerdf g, g s s st sdemes ¥ 457 §
GRICEREARE R e EF L B HE X
(xix) AW & d&f0T T4 F qrer Ao/ R sgE R, vatawr, 39 9 SeEy
afrads g3 - gaey 9|
(2)  wredry arggfh afafd, af2 aufe 2, fi9 & o= am a=egt 1 agarfes = awh
() wredig saifa wfafa et st w1 aem w50, gaig—

st F wea T4 gawar T F o wtEa Sttt o wriErs gy
FTEFTT % 5wg 7 FH77 GH FT AATE ZAT:

AT F R gaE F R gigEert 3w F gm0 st qiee s

wrr=eiE frzra & FoAT
STy g1 = ant F Grarags ff T Fear;

4 7 39 A (2) 7 qurfatEs wfaates Grarsamar & o o goprer 77 /9 9
&7 WAL H TS [ 14T SATAT & 558 § Fea 07 F9F17 7l 4777 27T,

THET ATHEHT F Wi daig wged f dnamar s atatza B s f fwfa
FAT;

gttt o s % o S s £ frerfoer #2am,

TR Bt i AT st F o wEs A st w7 S
ATFTHAT & HATIA T 77 AT ATAFTUN F THeAT F T § qATE 247, AT
et oI/ AT O% S=FUTOT H HATE 247 4T #2149 AH Fl AiEe Fm)
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(4) =R F FT-ATFTET TN FT FTAHTA A9 G F FF00F FT A8 20T
(5) WA e wg e H FH q FA TF T A5F 71

7. Ty FTHI AT EF T & ForgA1 Fr afwndt i F197 1 T—TGST.—( 1) 757 FLTHT T 79
TS 9 oA F1 Avag frar 37 fawt Fowwem a1 & o a9 ff ey F oftew aftafe 5
AT 27 AT geaw A F oo v dfere searas aare wom, R featerfad w1 ey gm—

(w)  [AgarEt wfeg gard RfSee st gwr awfdq o s aamm gy @t sty
HreTF;

(@) TEF TqTE &7 w7 HAEA A7 e arta § d6faa sawr fn evgm G5 g gy e,

(m  arieafeE-seT #71 EEo;

()  Ee: R sftet aar fEerafeae T w7 amEr;

(=) gy aur ==F gars a7 F W aer wge-fEfere G 1 94,

(=) arEafa @ aE e 4= e e B e sea-Eire G 6 g4 6@

() T F v A A,

(2)  rfeseon, Affred FEATES F WA O, STREIAAT A ST B S ¥ o arem wesr A 69
TregEE gorraEe #1 fErRrfeer

(3) ST ALETL IT HY TS &F WHA Hardd A wwriaa stear 7w wvat, 3f w71 7, 7
B F7 F qeATq s gy £ wf frteer o arfra 7 37 77 awtg G ¥ aatas
wafer ¥ e wrors # sraiaat i aifee e

(4) (F)  Fearg goar danar At Fograe ) d@fdea geaEw, Ged an-fam (1) § g
qftag =T & T F, A AAT A § GG A5 HOR AT AL AT F AT WA

FIAT
(2)  Afer aEgTaS F e 02, T amgE ity s wr afsgfEe Foewm ¥ o
ﬁmmw%ﬁ%mﬁﬁ o

() FET §ORE "ag @ TATET St ¥ 9T et AR e w0 fEEw e F avny
wiafer grer Ft 7 frerfrer F qrfvg & 21 5 =i B & aaqf@F 1 993 % ofrme ardafidt w1

BEEEREIPE LRSI
(5) (F)  FErT AT AEqTRAT & STy q=Ar F oy v awfia @ 9de 57 g9d #0900
(=) FEI AR, TTF HOA e 0 19T 49 G9THA ATAT AT AT 0 A aragiaan & ey
¥, areft FEfda gt srere #93
[FT. #. §-22012/78/2003-Hu#(357g) TTE.V]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 26th September, 2017

G.S.R. 1203(E).—Whereas the wetlands, vital parts ol the hydrological cycle, are highly productive
ceosystems which support rich biodiversity and provide a wide range of ecosystem services such as water storage, water
puritication, flood mitigation, erosion control, aquifer recharge, microclimate regulation, aesthetic enhancement of
landscapes while simultaneously supporting many significant recreational, social and cultural activities, being part of

our rich cultural heritage:

And whereas many wetlands are threatened by reclamation and degradation through drainage and landnill.
pollution (discharge of domestic and industrial effluents, disposal of solid wastes), hydrological alteration (water
withdrawal and changes in inflow and outflow), over-exploitation of their natural resources resulting in loss of
biodiversity and disruption in ecosystem services provided by wetlands;

2%
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And whereas clause (g) of article SIA of the Constitution stipulates that it shall be the duty ol every citizen of
India 1o protect and improve the natural environment including forests, lakes, rivers and wildlife and to have
compassion for living creatures;

And whereas the Environment (Protection) Act, 1986 is a comprehensive legislation to provide protection and
improvement of the environment, including inter-alia, wetlands, and for matters connected therewith;

And whereas the National Environment Policy, 2006 recognises the ecosysiem services provided by wetlands
and emphasizes the need to set up a regulatory mechanism for all wetlands so as 1o maintain their ecological character,
and ultimately support their integrated management:

And whereas India is a signatory to the Ramsar Convention on Wetlands and is committed to conservation and
wise use ol all wetlands within its territory;

And whereas the Central Government has published the Wetlands (Conservation and Management) Rules.
2010, vide number G.S.R. 951(E), dated the 4" December, 2010:

And whereas conservation and wise use of wetlands can provide substantial direct and indirect economic
benefits o state and national economy. and thereby the Central Governmem stands committed to mainstreaming full
range of wetland biodiversity and ecosystem services in development planning und decision making for various sectors;

And whereas the State Governments and Union Territory Admimistrations need 10 take into account wetland
ccosystem serviees and biodiversity values likewise within their developmental programming and economic well-being.
alse taking into cognizance that land and water, two major ecological constituents of wetland ecosystems, are enlisted as
State subjects as per the Constitution;

And whereas the Central Government considered it necessary to supersede the Wetlands (Conservation and
Management) Rules, 2010 for effective conservation and management of wetlands in the country;

And whereas the Central Government had, in exercise of the powers conferred by section 25, read with sub-
section (1) and clause (v) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986,
published the draft Wetlands (Conservation and Management) Rules, 2016, vide number G.S.R. 385 (E) dated 31
March, 2016 for information of the public likely 1o be affected thereby: and notice was given that the said draft rules
would be taken into consideration by the Central Government afler expiry of a period ol sixty days from the date on
which copies of the Gazette notification is made available to the public:

And whereas the Central Government has received the suggestions and objections from the State
Governments, Union Territories and its organisations, individuals and civil society organisations on the draft Wetlands
(Conservation and Management) Rules, 2016;

And whereas the suggestions and objections received in response to the above mentioned draft rules have been
duly considered by the Central Governmeni in consultation with State Governments and Union Territory
Administrations.

Now, therefore, in exercise of the powers conferred by section 25, read with sub-section (1) and clause (v) af
sub-section (2) and sub-section (3) of secuon 3 and secuion 23 of the Environment (Protection) AcL 1986 and in
supersession of the Wetlands (Conservation and Management) Rules, 2010, except as respects things dane or omitted (o
be done belore such supersession, the Central Government herchby makes the following rules for conservation and

management of wetlands, namely:—
L. Short title and commencement.—
(1) These rules may be called the Wetlands (Conservation and Management) Rules, 2017.
(2) These shall come into force from the date of their publication in the Official Gazetie.
2. Definitions.—
(1) In these rules, unless the context otherwise requires,-
(a) "Act” means the Environment (Protection) Act, 1986;

thy - "Authority” means the State Wetlands Authority or Union Territory Wetlands Authority, as the case may
be:
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tc)

(d)

()
(g)

th)

(i)

"Committee” means the National Wetlands Committee referred to in rule -

“ecological character” means the sum of ecosystem components, processes and services that characterise

the wetlunds:

“integrated management plan” means a document which describes strategies and actions for achieving
wise use of the wetland and the plan shall include objectives of site management; management actions
required to achieve the objectives; factors that affect. or may atfect, the varous site features: monitoring
requirements for detecting changes in ecological characier and for measuring the effectiveness of
management; and resources for management implementation;

"Ramsar Convention” means the Convention on Wetlands signed at Ramsar, Iran in 1971,

“wetland” means an area of marsh, fen, peatland or water; whether natural or artificial, permanent or
temporary, with water that 1s static or flowing, [resh, brackish or sall, including areas of marine water the
depth of which at low nide does not exceed six meters, but does not include river channels, paddy fields,
human-made water bodiesftanks specifically constructed for drinking water purposes and structures
specifically constructed for aquaculture, salt production, recreation and irrigation purposes;

“wetlands complexes” means two or more ecologically and hydrologically contiguous wetlands and may
include their connecting channels/ducts;

“wise use of wetlands™ means maintenance of their ecological character, achieved through implementation
of ecosystem approach within the context of sustainable development:
“zone of influence” means that part of the caichment area of the wetlind or wetland complex.

developmental activities in which induce adverse changes in ecosystem structure, and ceosystem services.

The words and expressions used in these rules and not defined, but defined in the Act, shall have the
mednings assigned to them in the Act.

3. Applicability of rules.—These rules shall apply to the following wetlands or wetlands complexes, numelyi—

(1) wetlands categorised as 'wetlands of international importance' under the Ramsar Convention:

(b) wetlands as notified by the Central Government, State Government and Union Territory Administration:

Provided that these rules shall not apply to the wetlands falling in areas covered under the Indian Forest

Act, 1927, the Wild Life (Protection) Act, 1972, the Forest (Conservation} Act, 1980, the State Forest Acts, and the
Coastal Regulation Zone Notification. 2011 as amended from time to time,

4. Restrictions of activities in wetlands.—{1) The wetlands shall be conserved and managed in accordance with the
principle of ‘'wise use’ as determined by the Wetlands Authority.

(2)

The following activities shall be prohibited within the wetlands, namely,-
(1) conversion for non-wetland uses including encroachment of any kind:
(ii) setting up of any industry and expansion of existing industries;

(iii)) manufacture or handling or storage or disposal of construction and demalition waste covered under
the Construction and Demolition Waste Management Rules, 2016: hazardous substances covered
under the Manufacture, Storage and Import of Hazardous Chemical Rules. [989 o the Rules {or
Manufacture, Use, Import. Export and Storage of Hazardous Micro-organisms Genetically engineered
organisms or cells. 1989 or the Hazardous Wastes (Management, Handling and Transhoundary
Movement) Rules, 2008; electronic waste covered under the E-Waste (Management) Rules, 2016;

(iv)  solid waste dumping;

(v) discharge of untreated wastes and effluents from industries, cities. towns, villages and other human
settlements;

(vi) any construction of a permanent nature except for boat jetties within fifty metres from the mean high
flood level observed in the past ten years calculated from the date of commencement of these rules;
and,

(vil) poaching.
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Provided that the Central Government may consider proposals from the State Government or Union

Territory Administration for omilling any of the activities on the recommendation of the Autharity.

5. Wetlands Authorities.—(1) The Central Government hereby constitutes the State Wetlands Authority in each
State with the following members, namely;—

(1)

(i)
(1)
(iv)

(v)
(vi)

(vii)
(viii)
(ix)

(%)

(x1)
(xil)
{xiii)
(xiv)
(xv)

(xwi)

(Xvi1)

(xvil1)

(2)

(1)
(1)
(1)
(iv)
(V)
(vi)
(vii)
{viii)
11x)
(9]
(X1)

(x11)

Minister In-charge of the Department of Environment/Forests of the State Government or Minister In-

churge of the Department handhng wetlands - Chuirperson;

Chief Secretary of the State or Additional Chief Secretary equivalent - Vice Chairperson;
Secretary in-charge of the Department of Environment - Member ex-officio;

Secrelary in-charge of the Department of Forests - Member ex-officio:

Secretary in-charge of the Department of Urban Development - Member ex-officio;
Secretary in-charge of the Department of Rural Development - Member ex-officio:
Secrelary in-charge of the Department of Water Resources - Member ex-officio:
Secretary in-charge ol the Depurtment of Fisheries - Member ex-afficio;

Secretary in-charge of the Department of Trrigation and Flood Control - Member ex-officio:
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Department of Revenue - Member ex-officio:

Director, State Remote Sensing Centre - Member ex-officio:

Chief Wildlife Warden - Member ex-officio;

Member Secretary, State Biodiversity Board - Member ex-officio:

Member Secretary, State Pollution Control Board - Member ¢ v-nfficio

Additional Principal Chiel Conservator of Forests of the Regional Office of Ministry of Environment.
Forest and Climate Change - Member ex-officio;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the State Government: and

Additional  Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

The Central Government hereby constitutes the Union Territory Wetlands Authority for each Union
Territory with the following members, namely:—

Admimstrator or Chiel Secretary of the Union Territory - Chairperson,

Secretary in-charge of the Department of Environment - Vice Chairperson;
Secretury in-charge ol the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Member ey-officio;
Secretary in-charge of the Department of Rural Development - Member e-ofjicio,
Secretary in-charge of the Department of Water Resources - Member ev-officio;
Secretary in-charge of the Department of Fisheries - Member ex-officio;
Secretary in-charge of the Department of Irrigation und Flood Control - Member ex officie:
Secretary in-charge of the Department of Tourism - Member ex-officio,

Secretary mn-charge of the Departments of Revenue - Member ex-officio;

Director. Remote Sensing Centre - Member ex-officio;

Member Secretary, Union Territory Pollution Control Committee - Member ey officio,
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(xiii)  Member Secretary. Biodiversity Board of the UT - Member ex-officto;

(x1v)  Chief Wildlife Warden - Member ex-officio;

(xv]  Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change- Member ex-officio:

(xvi)  One expert each in the [ields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics Lo be nominated by the Union Territory Administration; and

(xvii) Additional Secretary/Joint  Secretary/Director in the Department of  Environment/Forests  or
Department handling wetlunds - Member Secretary.

(3 The State Wetlands Authority or Union Territory Wetlands Authority may co-opt other members. not
exceeding three in number, il required.

4 The State Wetlands Authority or Union Territory Wetlands Authority shall exercise the following
powers and perform the following functions, numely:-

(a) prepare a list of all wetlands of the State or Union Territory within three months from the date of
publication of these rules;

(h) prepare a list of wetlands to be notified, within six months from the date of publication of these rules:
taking into cognizance any existing list of wetlands prepared/notified under other relevant State Acts:

() recommend identified wetlands, based on their Briel Documents, for regulation under these rules;

(] prepare o comprehensive digital inventory of all wetlands within a period of one year from the date of
publication of these rules and upload the same on a dedicated web portal 1o be developed by the
Central Government for the said purpose: the inventory to be updated every ten years:

(c) develop a comprehensive list of activities to be regulated and permitted within the notified wetlands
and their zone of influence:

(f) recommend additions, if any, to the list of prohibited activities for specific wetlands:

(g) define strategies for conservation and wise use of wetlands within their jurisdiction; wise use being a
principle for managing these ecosystems which incorporates sustainable uses (such as caplure
fisheries at subsistence level or harvest of aquatic plants) as being compatible with conservation. if
ecosystem functions (such as water storage, groundwater recharge, flood buffering) and values (such
as recreation and cultural) are maintained or enhanced:

(h) review integrated management plan for each of the notified wetlands (including trans-boundary
wetlands in coordination with Central Government), and within these plans consider continuation and
support to traditional uses of wetlands which are harmonized with ecological character;

(1) in cases wherein lands within boundary of notified wetlands or wetlands complex have privale
tenancy rights, recommend mechanisms for maintenance of ecological character through promotional
activities;

() identify mechanisms for convergence of implementation of the management plan with the existing
State/Union Territory level development plans and programmes;

(k) ensure enforcement of these rules and other relevant Acts, rules and regulations and on half-yearly
busis (June and December of cach calendar year) inform the concerned State Government or Union
Territory Administration or Central Government on the status of such notified wetlands through o
reporting mechanism:

(1 coordinate implementation of integrated management plans based on wise use principle through
various line departments and other concerned agencies:

(m)  function as nodal authority for all wetland specific authorities within the State or Union Territory
Administration;

(n) jssue necessary directions for conservation and sustainable management of wetlands to the respective

implementing agencies:
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(0)

(p}

(9)

undertake measures for enhancing awareness within stakeholders and local communities on values
and functions of wetlands; and

Advise on any other matier swo-mone or as referred by the State Government/Union Termtory
Administraton.

The concerned Department of the State Government or Union Territory shall provide all necessary
support and act as nodal Department and Secretariat to the Authority.

The Authority shall, within ninety days of publication of these rules, shall constitute.—

{a) @& technical commitiee to review briel documents, management plans and advise on any
technical matter referred by the Wetland Authority, and

(b) a grievance committec consisting of four members to provide a mechamsm tor hearing and
forwarding the grievances raised by public to the Authority:

The Committees referred to in sub-rule (6) shall meet at least once in every guarter to perform their
functions

The Authority shall meet at least thrice in a year.

The term of non-official members of the Authority nominated by State Government or Union
Territory Administration, shall be for a period not exceeding three years.

6. Constitution of National Wetlands Committee.—( 1) The Central Government, hereby constitutes the National
Wetlands Committee with the following members, namely:—

(i

(ii)

[RERN]

(1v)

(v)
(vi)

(vii)

LN EEL)

(ix)
(x)
(xi)
(xii)
(xiii)
(x1v)
(%v)
(XVi]

(xwii)

(xviil)

Secretary, Ministry of Environment, Forest and Climate Change, Government ol India - Chairperson;
Special Secretary or Additional Secretary dealing with wetlands, Ministry of Environment, Forest and
Climate Change, Government of India-Vice Chairperson;

Additional Director General, Wildlife, Ministry of Environment, Forest and Climate Change.
Government of India - Member ex-officio;

Adviser or Joint Secretary dealing with wetlands, Ministry of Environment, Forest and Climale
Change - Member ex-afficio:

Joint Secretary, Ministry of Tourism, Government of India- Member ex-ojficto;

Joint Secretary , Ministry of Water Resources, River Development and Ganga Rejuvenation,
Government of India- Member ex-officio:

Jont Secretary, Minstry of  Agriculure and Farmers Wellare, Government ol India- Member ex-
officien

ot Secretary, Ministry of Social Justice and Empowerment, Government of India- Member ex-
officio,

Jaint Secretary, Ministry of Urban Development. Government of Tndia- Member ex-officio:

Joint Secretary, Ministry of Rural Development, Government of India- Member ex-afficio,

The Chairman, Central Pollution Control Board - Member ex-officio:

Director, Zoological Survey of India or Scientist F- Member ex-officio.

Director. Botanical Survey of India or Scientist F- Member ex-afficio:

Director. Space Application Centre. Ahmedabad or Scientist F- Member v officio:

Menmher, Central Water Commission - Member exc-afficio;

Adviser. Niti Aayog - Member ex-gfficio;

Three representatives of State Government or Union Territory Administration on a rotational basis for
a tenure of two years each;

One expert each in the fields of wetland ecology, hydrology, fisheries. landscape planning & socio-
economics; and
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(Xix) Director/Additional Director/Joint Director dealing with wetlands, Ministry of Environment, Forest

and Climate Change - Member Secretary.

(2) The National Wetlands Committee may co-opt other members, not exceeding three in number, 1l
required.
(3) The National Wetlands Committee shall perform the following functions, namely:-

(a) advise the Central Government on appropriate policies and action programmes for conservation and
wise use of wetlands;

(b evolve norms and guidelines for integrated management of wetlands based on wise use principle;
(¢) monitor implementation of these rules by the Authority,

(d) advise the Central Government on proposals received from State Governments or Union Territory
Administrations for omission of the prohibited activites as referred in sub-rule (2) of rule 4;

(e) recommend designation of wetlands of international importance under Ramsar Convention:
() recommend trans-boundary wetlands for notification;

(g) review progress of integrated management of Ramsar sites and transhoundary wetlunds;
(h) advise on collaboration with international agencies on issues related to wetlands; and

(1) advise on any other matter suo-moio, or as referred by the Central Government.

(4) The tenure of non-official members of the Committee shall not exceed three years.

(5) The Committee shall meet at least once in every six months.

Delegation of powers and functions to the State Governments and Union Territory Administrations —
(1) The concerned Department of the State Government or Union Territory Administration shall, within a period
of one year from the date of publication of these rules, prepare a Brief Document for cach ol the wetland dentified
for notification, providing:—

{a)

b

”
(d)
(e)
M
(g)

demarcation of wetland boundary supported by accurate digital maps with coordinates and validated by

ground truthing:

demarcation of its zone of influence and land use and land cover thereof indicated in a digitul map;
ccological character description;

account of pre-existing rights and privileges;

list of site-specific activities to be permitted within the wetland and its zone of influence:

list of site specific activities to be regulated within the wetland and its zone of influence: and

modalities for enforcement of regulation;

(21 Based on the Briel Document, the Authorily shall make recommendations to the State Government or Union

(3]

4

Territory Administration for notifying the wetlands.

he State Government or Union Territory Administration shall, alter considering the objections, if any, from
the concerned and affected persons, notify the wetlands in the Official Gazette, within a period not exceeding

240 days from the date of recommendation by the Authority.

(a) In case of trans-boundary wetlands, the Central Government shall coordinate with concerned State
Governments and Union Territory Administrations to prepare the Brief Document containing information as
listed in sub-rule (1).

(h)

Based on the Brief Document. the National Wetlunds Committee shall make recommendations to the

Central Government for notification of the wetland.

i1 The Central Government shall, alter considering the objections, if any, from the concerned and affected
persons, notify the wetlands in the Official Gazette, within a period not exceeding 240 days from the date of
recommendation by the Committee.
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(5) (a) The Central Government shall create a dedicated web portal for information relating 1o wetlands

(b} The Central Government, State Government and Union Territorv Administration shall upload all relevant
information and documents pertaining to wetlands in their jurisdiction.

[F. No. 1-22012/78/2003-CS (W) Pt. V]
Dr. A. DURAISAMY, Scientist 'G'

Uploaded by Die. of Printing at Government ol India Press, Ring Roud, Mayapur, New Delin-1 10064
and Published by the Controller of Publications, Delhi-1 100354, Digitally signed hy
ALOK ALOK KUMAR

Date: 2017.09.26
KUMAR 22:25:31 +05'30'
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F. No. W-4/4/2022-WTL
Government of India
Ministry of Environment, Forest & Climate Change
(Wetlands Division)
Indira Paryavaran Bhawan
Jor Bagh Road, New Delhi -110003

Dated 8" March, 2022
OFFICE MEMORANDUM

Subject: Protection of Wetlands as per Rule 4 of the Wetlands (Conservation
and Management) Rules, 2017

The Hon'ble Supreme Court vide Order dated 4'" October, 2017 in W.P. (C) No.
230 of 2001 has inter-alia, directed that, “We make it clear and reiterate that in terms
of our order dated 8" February, 2017, 2,01,503 wetlands that have been mapped by
the Union of India should continue to remain protected on the same principles as were
formulated in Rule 4 of the Wetlands (Conservation and Management) Rules, 2010"

2. The same has been communicated by this Ministry to all the States and UTs in
November, 2017. Hon'ble NGT has also reiterated the same in various recent cases.

3 In view of above, it is once again clarified/reiterated that the 2,01,503 wetlands
(>2.25 ha) as per the National Wetland Inventory and Assessment (NWIA), 2011
should be protected as per Rule 4 of the Wetlands (Conservation and Management)
Rules, 2017. This protection is irrespective of the applicability of/notification as per the
sald Rules.

Ko )in,

(Dr. M. Ramesh)

Scientist 'E’

Tel.: 011-20819249

Email: ramesh.motipalli@nic.in

To
The Member Secretaries of State and UT Wetlands Authorities
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Supreme Court Matter — Most Immediate

(by e-mail)

File No. W/30/2024-WTL
Government of India
Ministry of Environment, Forest & Climate Change
(Wetlands Division)
Indira Paryavaran Bhawan
Jor Bagh Road
New Delhi-110003

Date: 20.12.2024
OFFICE MEMORANDUM

Subject: W.P. (C) No.304/2018 — Anand Arya vs. Union of India along with W.P. (C) No.230/2001 and W P
(C) No0.302/2020 before the Hon'ble Supreme Court — Demarcation of wetland boundary
supported by accurate digital maps with coordinates and validated by ground truthing.

This is in continuation to Ministry’'s O.M. No. J-22012/17/2020-CS (W) dated 11.10.2024 regarding
detailed compliance of the Wetlands (Conservation & Management) Rules, 2017 and all other steps taken by
the States/UTs for wetlands conservation with reference to the Hon'ble Supreme Court's order dated
01.10.2024 in the above captioned matters.

2! Vide order dated 11.12.2024, the Hon'ble Supreme Court inter-alia directed that, each of the State/UT
Wetland Authorities shall complete ground truthing as well as the demarcation of wetland boundaries
of each of the Wetland which have been identified for their State by Space Application Center Atlas
(SAC Atlas), 2021 as expeditiously as possible, but definitely within a period of three months from
11.12.2024 (copy attached).

3 The Ministry has assigned Knowledge Partners (KPs) of wetlands to each State/UT to assist them in
various aspects of wetlands conservation. The States/UTs may enter into a formal agreement with them (list
of KPs attached).

4. Since the directions of the Hon’ble Supreme Court are to be complied within a maximum period of
three months (from 11.12.2024), it is requested that action in this regard may be taken up at the earliest
Regular progress and compliance may also be monitored through Additional Chief Secretary/Principal
Secretary of Environment/Forest Department of the State/UT for ensuring time bound compliance of the
directions.

5 Since. the Ministry is required to do monitoring with each State/UT and file a detailed affidavit, it is
requested to provide a time-bound action plan latest by 31.12.2024 on top priority. Subsequently, a
progress report may also be sent to the Ministry on a fortnightly basis.

Kol
(Dr. Ramesh M.)
Scientist ‘F'
Tel.. 011-20819355
Email: ramesh.motipalli@nic.in

To
1. The Chief Secretaries/Administrators of States/UTs
2. The Member Secretaries of State & UT Wetlands Authorities

Copy to:

. PSO to Secretary(EF&CC)

2. Sr. PPSto SS (TK)

3. PPS to JS(RA)

4. All officers of Wetlands Division

-
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1
ITEM NO.6 COURT NO.13 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s). 304/2018
ANAND ARYA Petitioner(s)
VERSUS
UNION OF INDIA Respondent(s)
(IA No. 131361/2018 - INTERVENTION APPLICATION)
WITH

W.P.(C) No. 230/2001 (PIL-W)
(I.A.NO.203606/2022 IN W.P.(C)NO.230/2001
IA No. 203606/2022 - INTERVENTION APPLICATION)

W.P.(C) No. 302/2020 (PIL-W)

(FOR impleading party ON IA 172736/2024

FOR INTERVENTION/IMPLEADMENT ON IA 172736/2024

FOR APPROPRIATE ORDERS/DIRECTIONS ON IA 172737/2024
IA No. 172737/2024 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 172736/2024 - INTERVENTION/IMPLEADMENT)

Date : 11-12-2024 These matters were called on for hearing today.

CORAM : HON'BLE MR. JUSTICE SUDHANSHU DHULIA
HON'BLE MR. JUSTICE AHSANUDDIN AMANULLAH

For Petitioner(s) Mr. Gopal Sankaranarayan, Sr. Adv.
Ms. Trisha Chandran, Adv.
Mr. Naresh Kumar, AOR

Mr. Jayant Bhushan, Sr. Adv.
Ms. Reena George, Adv.

Mr. Rohit Kumar Singh, AOR
Mr. Amartya Bhushan, Adv.
Mr. Yojit Mehra, Adv.

Ms. Anitha Shenoy, Sr. Adv.

Ms. Shibani Ghosh, AOR

Ms. Ayushma Awasthi, Adv.
o Ms. Himanshi Gupta, Adv.

“Fdr Respondent(s) Ms. Aishwarya Bhati, A.S.G.

Ms. Swarupma Chaturvedi, Sr. Adv.
Ms. Manisha Chava, Adv.
Mr. Gurmeet Singh Makker, AOR
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Bhuvan Mishra, Adv.
Aman Sharma, Adv.
Sunita Sharma, Adv.
Rohan Gupta, Adv.

P. V. Yogeswaran, AOR

Manish Kumar, AOR
Ravi Shanker Jha, Adv.

Kunal Verma, AOR

Sumita Hazarika, AOR
Shiv Sagar Tiwari, AOR

Shiv Mangal Sharma, A.A.G.
Manish Chaubey, Adv.
Milind Kumar, AOR

Anil Shrivastav, AOR
Ashok Kumar Singh, AOR

Guntur Pramod Kumar, AOR
Prerna Singh, Adv.

Samarth Krishan Luthra, Adv.

Dhruv Yadav, Adv.

Shuvodeep Roy, AOR
Deepayan Dutta, Adv.
Saurabh Tripathi, Adv.

Abhimanyu Tewari, AOR
Eliza Bar, Adv.

Aishwarya Bhati, A.S.G.
Swarupama Chaturvedi, Sr.
A K Panda, Adv.
Wasim Qadri, Sr. Adv.
Ruchi Kohli, Sr. Adv.
Mukesh Kumar Maroria, AOR
Sunita Sharma, Adv.
Rohit Pandey, Adv.

Swati Ghildiyal, AOR
Prashant Bhagwati, Adv.
Devyani Bhatt, Adv.
Supriya Juneja, AOR
Anand Sharma, Adv.

Sandeep Jindal, AOR
Vishwanathan Iyer, Adv.
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Arman Sharma, Adv.

Shimpy Sharma, Adv.

Pooja Sharma, Adv.
Yeshasvi Shrivastava, Adv.

Parth Awasthi, Adv.
Pashupathi Nath Razdan, AOR

V. N. Raghupathy, AOR

Nishe Rajen Shonker, AOR
Anu K Joy, Adv.
Alim Anvar, Adv,.

Sunny Choudhary, AOR

Abhimanyu Singh Ga, Adv.

Sarad Kumar Singhania Aor, Adv.
Rashmi Singhania, Adv.

Bharat Bagla, Adv.
Siddharth Dharmadhikari, Adv.
Aaditya Aniruddha Pande, AOR

Pukhrambam Ramesh Kumar, AOR
Karun Sharma, Adv.
Rajkumari Divyasana, Adv.

Avijit Mani Tripathi, AOR
Upendra Mishra, Adv.

P. S. Negl, Adv.

T.k. Nayak, Adv.

Anando Mukherjee, AOR
Shwetank Singh, Adv.

K. Enatoli Sema, AOR
Limayinla Jamir, Adv.
Amit Kumar Singh, Adv.
Chubalemla Chang, Adv.
Prang Newmai, Adv.

Gaurav Khanna, AOR
Natasha Sahrawat, Adv.
Rudraksh Pandey, Adv.
Gautam Barnwal, Adv.
Deepali Bhanot, Adv.
Alisha Roy, Adv.

Baani Khanna, AOR
Robin Singh, Adv.
Rohit Kumar, Adv.
Siddharth Mishra, Adv.
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Mr. Sameer Abhyankar, AOR
Mr. Rahul Kumar, Adv.

Mr. Aakash Thakur, Adv.
Mr. Aryan Srivastava, Adv.
Ms. Ayushi Bansal, Adv.
Mr. Sarthak Dora, Adv.

Ms. Purnima Krishna, AOR
Mr. M.f. Philip, Adv.
Mr. Karamveer Singh Yadav, Adv.

Mr. R. Ayyam Perumal, AOR

Ms. Garima Prashad, A.A.G.
Mr. Sudeep Kumar, AOR

Mr. Abhishek Saket, Adv.
Ms. Manisha, Adv.

Ms. Rupali, Adv.

Mr. Srisatya Mohanty, Adv.
Ms. Astha Sharma, AOR
Ms. Ripul Swati Kumari, Adv.

Ms. Aishwarya Bhati, A.S.G.

Ms. Swarupama Chaturvedi, Sr. Adv.
Mr. S.wasim A. Qadri, Sr. Adv.

Mr. Ashok Kumar Panda, Sr. Adv.
Ms. Ruchi Kohli, Sr. Adv.

Mr. Varun Chugh, Adv.

Mr. Krishna Kant Dubey, Adv.

Mr. Bhuvan Kapoor, Adv.

Mr. Neeraj Kumar Sharma, Adv.

Ms. Indira Bhakar, Adv.

Ms. Sunita Sharma, Adv.

Mr. Gautam Kumar, Adv.

Mr. N Visakamurthy,aor, Adv.

Mr. Shreekant Neelappa Terdal, AOR

Mr. Aravindh S., AOR
Mr. Abbas B, Adv.
Mr. Aman Gautam, Adv.

Ms. Suveni Bhagat, AOR

Mr. Gopal Prasad, AOR

Ms. Srishti Agnihotri, AOR

Ms. Sanjana Grace Thomas, Adv.

Mr. D.p.singh, Adv.
Ms. Tara Elizabeth Kurien, Adv.
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Mr. Shishir Pinaki, AOR

Mr. Dhanaeswar Gudapalli, Adv.
Ms. Mallika Das, Adv.

Mr. Nandi Kiran Kumar, Adv.

Mr. Akash Vashistha, Adv.
Mr. Rishi Sehgal, AOR

Mr. Midhun Aggarwal, Adv.
Ms. Vaishnavi, Adv.

UPON hearing the counsel the Court made the following
ORDER

Prior to 2017, the figures given by ISRO regarding the number of
wetlands in India having an area more than 2.25 Hectares was 2,01,503. The
latest ISRO data, which is of the year 2021, shows that this figure has now
increased to 2,31,195.

Now these figures have to be checked on ground. The Wetlands
(Conservation and Management) Rules, 2017 (in short, “the Rules”) and the
guidelines issued thereunder prescribe that the next step after identification of
such wetlands is what is called Ground truthing, which is the term given to the
actual inspection of these wetlands by a team constituted by the State for that
purpose. This step has, however, been neglected by almost all the States,
except the State of Punjab to some extent. As regards demarcation of these
wetlands all States have done almost nothing up till now.

We have been informed at the Bar that each State presently has a
Wetland Authority. In fact, reading of Rule 5 suggests that the State Wetlands
Authority has already been constituted. Rule 5, by which the State Wetland

Authority as well as such Authorities in the Union Territories have been
3
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constituted and the powers to these Authorities have been given, reads as
under :-

‘Wetland Authorities - (1) The Central
Government hereby constitutes the State
Wetlands Authority in each State with the
following members, namely ; -

XXXXX
(2) The Central Government hereby constitutes
the Union Territory Wetlands Authority for each
Union Territory with the following members,
namely -

XXXX
(3) The State Wetlands Authority or Union
Territory Wetlands Authority may co-opt other
members, not exceeding three In number, if

required.

(4) The State Wetlands Authority or Union
Territory Wetlands Authority shall exercise the
following powers and perform the following
functions, namely :-

a)Prepare a list of all wetlands of the State
or UT within three months from the dateof
publication of these rules;

b) Prepare a list of wetlands to be notified,
within six months from the date of
publication of these Rules, taking into
cognizance any existing list of wetlands
prepared/notified under other relevant State

A8
48



Acts;

c) Recommend identified wetlands, based
on their Brief Documents, for regulation
under these rules;

d) Prepare a comprehensive digital
inventory of all wetlands within one year
from the date of publication of these rules
and upload the same on a dedicated web
portal, to be developed by the Central
Government for the said purpose; the
inventory ought to be updated every ten
years;

e) Develop a comprehensive list of activities,
to be regulated and permitted within the
notified wetlands and their zone of
influence,

f) Recommend additions, if any, to the list of
prohibited activities for specific wetlands,

g) Define strategies for conservation and
wise use of wetlands within their jurisdiction,
wise use being a principle for managing
these ecosystems which incorporates
sustainable uses (such as capture fisheries
at subsistence level or harvest of aquatic
plants) as  being compatible with
conservation, if ecosystem functions (such
as water storage, ground water recharge,
flood buffering) and values (such as
recreation and cultural) are maintained or

enhanced ;
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h) Review Integrated Management Plan for
each of the notified wetlands (including
trans-boundary wetlands in coordination
with Central Government), and within these
plans to consider continuation and support
to traditional uses of wetlands that are
harmonized with ecological character;

1) Recommend mechanisms for maintenance
of ecological character through promotional
activities for land within the boundary of
notified wetlands or wetlands complex have
private tenancy rights,,

/) ldentify mechanisms for convergence of
implementation of the management plan
with the existing State/UT level development
plans and programmes,

k) Ensure enforcement of these rules and
other relevant Acts, rules and regulations
and on a halfyearly basis (June and
December of each calendar year) inform the
concerned  State Government or UT
Administration or Central Government on
the status of such notified wetlands through
a reporting mechanism;

/) Coordinate implementation of Integrated
Management Plans based on wiseuse
principle through various line departments

and other concerned agencies;
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m) Function as a nodal authority for all
wetland - specific authorities within the
State or UT Administration;

n) Issue necessary directions for the
conservation and sustainable management
of wetlands to the respective implementing
agencies.

o) Undertake measures for enhancing
awareness within stakeholders and local
communities on values and functions of
wetlands; and

p) Advise on any other matter suo-motu, or
as referred by the State Government/UT

Administration.

(5) The concerned Department of the State
Government or Union Territory shall provide all
necessary support and act as nodal Department

and Secretariat to the Authority.

(6) The Authority shall, within ninety days of

publication of these rules, shall constitute -

(a) a technical committee to review brief
documents, management plans and advise on
any technical matter referred by the Wetland
Authority and

(b) a grievance committee consisting of four

members to provide a mechanism for hearing

51
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and forwarding the grievances raised by public to
the Authority;

(7) The Committees referred to in sub-rule (6)
shall meet at least once in every quarter to
perform their functions.

(8) The Authority shall meet at least thrice in a
year.

(9) The term of non-official members of the
Authority nominated by State Government or
Union Territory Administration, shall be for a

period not exceeding three years.”

It is clear now that the ground truthing and the demarcation of wetland
boundary is the next step, which is to be undertaken by each of the State/UT
Wetland Authorities in coordination with concerned nodal Department as
provided under the Rules. It is a Statutory function which has been assigned
to them under the Rules. We, therefore, direct each of the State/UT Wetland
Authorities to complete ground truthing as well as the demarcation of wetland
boundaries of each of the Wetland which have been identified for their State
by Space Application Center Atlas (SAC Atlas), 2021.

For easy accessibility of this, each of the State/UT Wetland Authorities
shall complete this work as expeditiously as possible, but definitely within a
period of three months from today. Ms. Aishwarya Bhati, learned Additional
Solicitor General, has assured this Court that they shall be doing the

monitoring with each of the State and shall file a detailed affidavit before the
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next date of listing.

Vide our order dated 03.04.2017 (in Writ Petition (C) No. 230 of 2001),
this Court has passed certain directions regarding protection of Ramsar
Convention Sites (of wetlands) to be monitored by each of the High Court
concerned and 15 High Courts were given such a direction. The relevant
portion of order dated 03.04.2017 is reproduced as under :-

“We have put it to learned counsel for the petitioner that
insofar as the Ramsar Convention sites are concerned,
since they are matters of international heritage, it might
be more appropriate if the concerned High Courts
monitor the management of these sites at least till there
Is some visible improvement. Learned counsel for the
petitioner says that he has no objection to this.

Under the circumstances, we direct the Registry of this
Court to make photocopies of the affidavit filed by the
Union of India by Dr. A. Duraisamy, Scientist 'F' and
Member Secretary, Central Wetland Reqgulatory
Authority and send it to the following High Courts:High
Court of Judicature at Hyderabad for the States of
Telangana and Andhra Pradesh, Gauhati High Court,
Gujarat High Court, Himachal Pradesh High Court, J&K

High Court, Kerala High Court, Madhya Pradesh High
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Court, Manipur High Court, Orissa High Court, Punjab
and Haryana High Court, Rajasthan High Court,
Madras High Court, Tripura High Court, Allahabad High
Court and High Court at Calcutta. The affidavit be sent
to the Registrar General of all the aforementioned High
Courts within two weeks from today. A copy of all the
orders passed by this Court from 10th September, 2014
till today shall also be sent to the concerned High
Courts along with the affidavit. We request Hon'ble the
Chief Justice of the concerned High Court to treat the
afflgavit as a suo motu public interest petition and, if
necessary, appoint an amicus to assist the court so as
to ensure that the Ramsar Convention sites within their
Jjurisdiction are properly maintained. The affidavit by the
Union of India should be filed within six weeks. List the

matter on 12th July, 2017"

Now, the latest figure shows that these Ramsar sites have increased
from 26 to 85, Iincluding 59 additional sites (cited below) falling under 5 other
additional High Courts i.e. Patna, Bombay, Karnataka, Gauhati (Aizawl Bench
as well) and Uttarakhand. The list of updated RAMSAR sites has been given

to this Court, which is reproduced as under:-

54-
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“List of 85 Ramsar Sites

. Date of | — ‘
State/UT Wetland Designati
s (hectares)
Andhra 19-08- | N,
Pradesh (1) 3 Kolleru Lake 2002 | 9010?_ _
Assam (1) 2. Deepor Beel ! 236028 4000
1 21-07-
L 3. |
| 3 Kabartal Wetland 12020 2620
. | Bihar (3) 4. Nagi Bird Sanctuary 33:2130_ 206
e = 11-16-
‘ 5. Nakti Bird Sancicx_J_a_ry ‘ 5023 233
24-09-
‘ 6. Nalsarovar_ 2012 12000 B
| s Wadhvana Wetland 23'2014' 630 |
el o Thol Lake WildIife 05-04- — |
) Sanctuary 2021 _.
9 Khijadia Wildlife Sanctuary | =504 512 ’
. ’ Y 12021 |
' 08-06- |
Goa (1) 10. Nanda Lake 202 42 __J
11. Sultanpur National Park ‘ 33:2015- 143
AT Ees Bhindawas Wildiife | 25-05- -
] Sanctuary 12021
19-08- ’ |
13, Pong Dam Lake 12002 15662 |
Himachal 08-11- '
{ Pradesh (3) 14. Chandertal Wetiam_d 5005 ] 49
08-11-
| ____]_.5. Renuka Wetland 2005 20_
14. Jammu and 23-03-
[ — 16. Wular Lake 1990 18900
17 Surinsar-Mansar Lakes | D0 11 350
' 2005
08-11- .
18. Hokera Wetland 5005 1375
19. Hygam Wetland 08-06- 802 |
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Conservation Reserve  [2022 -
Shallbugh Wetland 08-06-
e Conservation Reserve | 2022 -
Ranganathittu Bird | 15-02-
1 Sanctuary | 2022 =18
Ankasamudra Bird 10-03-
18 ‘Karnataka | 22 Conservation Reserve | 2023 #el
" (4) . 114-02-
—2% Aghanashini Estu_ajztf_ 2023 48_01
Magadi Kere Conservation | 14-02-
- 24, Reserve 2023 a8
' . 19-08-
25. Asthamudi Wet!and 2002 614{.)__
) 19-08-
ZO.i Kerala (3) 26. Sasthamkotta Lake 2002 373_“ N
19-08-
‘ 27 VembanadKol Wetland 2002 151250_ |
17-11-
‘ 28. | Tso Kar Wetland Complex 2020 9577 ‘
| 23.| Ladakh (2) 19-08- I
| | 29. Tsomoriri Lake 2002 12000 _ |
| | . 19-08- |
30. Bhoj Wetlands 5002 3201 B
31. Sirpur Wetland | e 161
25! Madh e "
adhya -01-
Pradesh (5) 32. S_al_<hya Sagar 5052 248m_‘
07-01- ;
B ?3. Yashwant Sagar 2022 823 }
. 08-01-
34. Tawa Reservoir 2024 20050 .
\ 21-06-
35. Nandur Madhameshwar 2019 1437 |
Maharashtr : 22-07- |
29.I a (3) 36. Lonar Lake 12020 427 |
1 13-04- |
L ﬁ_37. Thane Creek ) 2022 6521 |
23-03-
| | |
. 32 M_anlpur (1) !38. Loktak Lake ‘ 1990 26600 !
Mizoram ' 31-08- l
33. (1) 39. Pala Wetland 2021 1850
S Oushaie) | s Chilka Lake Bl 116500
| 1981 |
41.  Bhitarkanika Mangroves 336028- 65000
42. Satkosia Gorge 12-10- | 98197 —
i 2021 |

56
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B [12-10-
| 43. Tampara Laife_ B 2021 300
; ; 12-10-
;44. Hirakud Reservoir 2021 65400
: 12-10-
45, Ansupa Lake 2021 231 ]
’ . 23-03-
46. | Harike Lake v 4100
[ o 122-01-
47. Kanjli Lake 2002 183
48. Ropar Lake e 1365
2002
40. Punjab (6) 56-00-
' 49. | Beas Conservation Reserve 2019 6429
Keshopur - Miani 26-09-
! 30 Community Reserve 2019 44
| . e |26-09- |
51. Nangal Wildlife Sanctuary 2019 116
Keoladeo Ghana National
Rajasthan | 32 o 1-10-1981 2873
46‘ (2) 23-03-
53. Sambhar Lake 1990 2£OO
48, Tamil Nadu Point Calimere Wildlife and | 19-08-
(18) i Bird Sanctuary | 2002 3__85}0 |
Koonthankulam Bird ' 08-11- |
-0 Sanctuary 12021 | e B
. . . ' 08-11-
56. Chitrangudi Bird Sanctuary | 2021 260
o 08-04-
| 57. Karikili Bird Sanctuary 5022 58 ‘
58. Pichavaram Mangrove (2}8/04/202 1479 i
Pallikaranai Marsh Reserve | 08-04- I
| 20 Forest 2022 R 1248 4
Gulf of Mannar Marine 08-04-
_60' Biosphere Reserve 2022 - S
Vembannur Wetland 08-04-
s Complex 2022 20 |
. 08-04- i
62. Vellode Bird Sanctuary 2022 17 |
63 Udhayamarthandapuram | 08-04- 44
Bird Sanctuary 12022
Vedanthangal Bird 08-04-
fi‘_ Sanctuary 2022 s
| | 65 Suchindram Theroor 08-04- 94
i . Wetland Complex 2022 .
| 1  66. Vaduvur Bird Sanctuary | 08-04- 113
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2022 }
: Kanjirankulam Bird 08-04- i
o Sanctuary 12022 il ]
X sitass 24-05-
68. Karaivetti Bird Sanctuary 2023 453.72
Longwood Shola Reserve  24-05-
5% Forest 2023 116'00?__
; : 16-01-
70. | Nanjarayan Bird Sanctuary 2024 125.865
'71. | Kazhuveli Bird Sanctuary 52—2041" 5151.6
| . 08-11- T
62. Tripura (1) | 72. Rudrasagar Lake 2005 240 |
: -11- v
73. Upper Ganga River ‘ 23015 26590
74. | Nawabganj Bird Sanctuary ;g-logg- 225
| e . 02-12- 0
!75. Parvati Arga Bird Sanctuary 2019 | 722___
76. Saman Bird Sanctuary (2)31192 | 526 |
Uttar 77. | Samaspur Bird Sanctuary 33-1190- 799 |
63.| Pradesh 56-00-
(10) 78. Sandi Bird Sanctuary . 2019‘ 309 ;
79. Sarsai Nawar/heel | ;g'logg' 161
- 2188 | ..
80. Sur Sarovar 12020 431
. 1 13-04-
81. Haiderpur Wetland 5021 6908
82. | Bakhira Wildlife Sanctuary 23'2016' 2894
_luttarakhan | __ [ .____ _ 21-07-
/3._ d(1) 83. | Asan Conservation Reserve | 2020 B _ﬁf
| | 19-08- |
- West 84. East Calcutta Wetlaid_sl_ 2002 _ __lEZEOO. |
" |Bengal (2) | gg Sunderbans Wetland gg'ﬁj' 423000 |
23 States & | : ) 13,58,068. |
! UTs 85 Ramsar Sltes_“ L] 335 .

The Registrar General of this Court is directed to send the complete list

to all the High Courts, including the 5 High Courts which are mentioned above,
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and the High Courts are requested to treat the affidavit as a Suo Moto Public
Interest Litigation where an Amicus be appointed, if necessary, to assist the
Court and ensure that the RAMSAR Sites within their jurisdiction are properly
maintained. We say this only as a continuation of our order dated 03.04.2017.

List the matter again on 25.03.2025.

(JAYANT KUMAR ARORA) (RENU BALA GAMBHIR)
ASST. REGISTRAR-CUM-PS COURT MASTER
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Contact Details of Knowledge Partners

SL | Name Designation Email ID
No.
1 Dr. R.N Samal Scientific Officer, CDA rnsamal09(@gmail.com
2 Dr. Manoj P. Executive Director, manoj@cwrdm.org _
Samuel CWRDM
|
3 | Ms Umamaheshwari | Executive Director, EPCO ed.epcof@mp.gov.in
R
Mr Lokendra Officer In-Charge. SWA, thakkarlokendra@mp.gov.in
Thakkar EPCO
[ 4 - Dr R.K. Sugoor Director, GEER | djr—.tzeerr.’c_tfé_l_liarat.eoi-.ui -
. | Foundation |
| |
|5 | Mr Ravindra Singh Director. IGBP. GIZ India ravindra.singhi@giz de
| Mr Kirtiman Awasthi | Senior Advisor. GIZ India | kirtiman.awasthi@giz.de
6 Dr Purvaja Director, NCSCM purvaja.ramachandrani@gmail.com
| Ramachandran purvaja@ncscm.res. in
7 Dr. Goldin Quadros | Principal Scientist, golding@gmail.com :
SACON
Dr. Ritesh Kumar Director, WISA ritesh.kumar@wi-sa.org
Mr Suresh Babu Director, River Basins, sureshi@www findia.net
' WWFE-India
Dr ,—'\nﬁl_Dch)_ | Head — Wellands, WWF adubey{fﬂ'wwﬁndia.n_cl
| | India
10 Mr V.R. Tiwari, IFS Director, WII dWii@wil.gov.invriw wilgov.in
11 Dr AshihoAsosii Director, Botanical Survey | hg@bsi.gov.in , admin@bsi.gov.in
Mao of India I - -
12 Dr Dhriti Banerjee Director, Zoological Survey | director(wzsi.gov.in
of India
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.'. f' i ﬂ GPS Map Camera I.

Nagda, Madhya Pradesh, India
Fc3qg+72, Nagda, Madhya Pradesh 456335, India '
Lat 23.451955° Long 75.438129°
10/02/25 04:05 PM GMT +05:30

Nagda, Madhya Pradesh, India
Fc3q+72, Nagda, Madhya Pradesh 456335, India
Lat 23.451941° Long 75.438279° o

10/02/25 04:22 PM GMT +05:30
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ﬁ GPS Map Camera

* Nagda, Madhya Pradesh, India
Fc3q+72, Nagda, Madhya Pradesh 456335, India
.| Lat23.451963° Long 75.438121°

8 10/02/25 04:05 PM GMT +05:30
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a GPS Map Camera

-k Nagda, Madhya Pradesh, India
. Fc3g+72, Nagda, Madhya Pradesh 456335, India

Lat 23.451962° Long 75.438122°

= - 10/02/25 04:06 PM GMT +05:30
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BEFORE THE HON'BLE NATIONAL GREEN TRIBU,
CENTRAL ZONE,BHOPAL ’

Original Application No. 02/2025

'HE MATTTER O
APPLICANT : Abhishek Chaurasia

Versus

RESPONDIENTS : STATE OF MADHYA PRADESH & ORS.
AFFIDAVIT

| Hemant Kumar Tiwari S/o Late Shri M.L. Tiwari, aged about 61 years, Officer-in
Charge. office at M.P. Pollution Control Board 17, Bharatpuri , Ujjain (M.P.) 456010. do
hereby solemnly affirm and state as under.

. That T am Officer-in Charge for Respondent, State of Madhya Pradesh in the present
matter, and am fully conversant with the facts of the case and hence competent to swear
on this attidavit.

2. That I am filing a joint committee report in the aforementioned matter before the Hon’ble
Tribunal the Contents of which are true and correct and no material fact has been
concealed.

3. That the contents of the Reply are true and correct and no material fact is concealed or
suppressed,

DREA
=
DEPONENT

VERIFICATION

| the above-named deponent do hereby verify that the contents of the affidavit above are
(rue and correct.

Sioned and verified on this 25" Day of April 2025 at Ujjain (M.P.)
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